=
- il ‘:z U.l\"'-;’i'-
o+ S GOV, OF BIHAR . HITE STAME T Ciaind
> : SEGETRATION ESCIE O PROASITIN, Cer 3 ©V0DoO0OD JUDICIAL
¥l [ ok 1M HATIHAR SCORE MATIHAR -
P g o e . counr FEE ,{;'_h As=0000100= 212208
- 3 1 Y L s B o r : % .
x k¥ E e Authorization Ng mf ST, ) V75260 -

71715 PTIESDS

T _‘ e ATUIAT 0r 0= E8rns JErne D ey e s
e o sl ~ ezt \- MR Ntk oru-deiye e

m‘ni%djwu tu be Fy -mslu.d by the ug le& II‘J. L Numination Paper
\ g a1 Before the Retiryn g@gg oo
.'*; P AY For election toaines e M¥ime of the House)
\9\ I OF &""ﬂh! &7, .MQ“IH ﬁ?‘..-..u..CﬂuEfﬂ'ﬂ'ﬁi’ﬁj\.hmm Wit Ol

NS N MANonAR Panca s8R, el of MR TEnGRES AR, PARSAD 5286
Aged D, .. years, rosidens of NAYA TOAR whad wo-3, HA {mr:ntian full postal sddress), « candic

Eeetion, do herely soleniily affirm and swate on oath a8 under:-
{ strike owt whichever is pi spplicahle)

mu candidate st up b . NG = e naime of the political pasy )/ A cuntestin| !k v,
N

"
1]

W "hl n.-.nnlulun.

(2 ﬂfl'l "AN il 1I.l[us of Illul;, ul' Ium:llllt X return :
- '. -

mf‘m o - | Permanent The finuncial vear for “Total incone ]
' Account Number | which the jast shown In Ineome
{PAN]) Ineanie-tux retum has | Ty et i
s been filed | Rupees)
I, Selr ’ HQMPE ‘3!-53 ; B up ND [
% Spause- FMAPS 190, 1y | 2018- 19 28wira/—]|
Dependent1 erIPSiTring 2oL~ 19 28L0gb)
Dependent 2
e e T b e
(3) ‘I"h:q Fullowing cusels) Is/ are pending aguinst me in which coguizunee hus been taken by the court:-
(1 it
8. - Ofence o Description g
Ma. = i) o _I
(&) | The details of cases where the court has taken
copnlzunee, Sections ol the Ag and deseripilon N |
ol the offence for which copnizuiee lnken ;
(b) | Name of the court, Case Na, and Date of order 5B g
taking copnizance -
{e] | Detnjls of Appeal (s)/ Application(s) for revigion ND e i s
J (ifuny) filed pgainst the ubove ordar(s) :

4. Cases in which I have been eonvieted by o court of Inw[uthar those referred vo'in Form 26}
wl

ltay T Tiie details 5 Of cases, Sections of the e i
i Act and deseription of the offence far i e

:- which convicled ; |
th | Mame of the Court(s). Case No. and ™ | =" WO LTERSTAT AT O f
L Date(s) of ordens) ; |

= 'EbL‘T hﬂ%nf]? %“ﬂ_—m%"@ A
b -




[ | MD.. |

< - Munishene W imposcs

e e 1 o e

p Thul | give heiem below the detuils af oo st (muvable and Ginmovable ele.) of myseh,
' spouse wnd wll dependents:

A Theniiy Bl movanie pssels

{Nole:

1. Assets in joint name indicaling the extent of joint ownership will also have to be given

7 In case of deposit/lnvesiment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Name of Bank/ Instiwtion wnd Branch are 10 be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exelunge in respect 54 liswd
COMmpaiies BMid as per, books in case of non- lisled companies should be given,

4, Depeldenil’, heve medivs i paisin, substintiully dependent oi the Ingome of the enidfiddule,

5. D:Lnjls\in_pmding priivint 15 ba be given separately n regpect of cach investment)

i,

-
e R
[esEription

RN

4-—-

% .'-d."'.n f/_.fl, '_-_:

aNAE— S i i —t

| Cutm Mg T O @N}una{- | EBaEs /- | T4 E‘z}.. No | NG |

Diialls of Deposits in Bank el |5 8T CE R

goeounts (FDRs, Term Deposils 5,,::: 11 rpnInPLl | apwepRl | |
A AR = = D SEs]

Sell Spouse Dependent-1 anmdnm-fl- ﬁ:imndunt-ﬁm!
|
|

und all other types of Deptsils
ineluding saving secousTh

\anuslmw‘ Fi \gn‘;ﬁﬂ-gggnpﬂwh agem0 |-

Ittt in
Finagneigl Cam
i -Esﬂﬁ

 Cooperstiv

1 amo

af investment in Bonds, |
| Debentires/shares and units in we HD MO MO |
companies/Mutusl Funds and
others and tie amaunt. _
Detulls of Investment in Nk,
Postal Savings, Lissurance Policics '
and imvestment in any Finencial ne L A= ™o o
Instrument in Past office or
Insuranee Company and the
| nmount
Personal loans/udvance givin W

any person or entity ingluding
firm, Company, Trust et and
olher recelvables from deblor |
2l (e piout. — (CLAs /- < =
7 [Motor Vehicles/Aircrafis/ [ERYSC-S 48T T{H=

e s (Geualls of Make, PR saaceer |SoTapon | NO NO N

Registration Mo. ete, Year of
! Purchuse gnd amount
Jewelry, bullion and valuable
thing (give details of weight and
valug)

i

——r—

=Y,



oA [50545) | wo

Mo

- :I Caross Total value (292 Tﬂ’i‘f 18 3‘:‘2%1__

&2, [retails of Immovable gssets:

oA 182)-

=gt ). Properties in joint ownership indicating the cxtent of joint ownership vill also have o be indicary
2 . Each land or boilding or apurtment should be mentioned separately in this format.)

Duscrd pl'i_au

Spouse | bependent-1 | Dependent-2 T‘I_}_cpcndem:i”i
]
|
i | Aprieultural Ifﬂqd AL~ MM g self '
| Location(s) fis = e ek smy o [ gel i no N Nb H
| _Survey number(s) 4470 o
Avren (Total mepsurement in . b Ak 0 i =
acres) Y phases . Na ™ND ND
“Whether inheriled property |
(Yesor NQ)- ras | R ™0 ™o ) 1
| Date of purchase-incase of sl | (g s 2D a6 ~D
aequired Prupeny
Cust-of Land (in odse of TS
phrchase jal th tine of e Mo NO D ND
purchage .
Any Investment on the lapd by
way of develop! Mo e * NO Mo Mo
construction
7dok | fes HO o L a) M
a : |
1
0 N [l ~NOo MO MO |
Survey number(s)
Area (Tota! messurement i
it &= e i MO o o ™Mb
sq. L) |
Whether inherited praperiy |
(Yes or NO) b e e e hats)
( | Daie of purchuse fn case uf sell MO NO ) T N |I'_h'| a
{ [Bequired property E O
Cost of Land (in case of ;
purchase) at the time of i=] SR Mo wNo L]
purchase
Any Investment on the land by
way of development, i "o ™o Na hlo
construction ete, - .
| Approximate Current market ™o wo ™A W o o
e " ; |
Sl b ,
| {ineluding spartments) = MDD Mo Mo )
| ~Location(s) .
| -Survey numbens) 2
Built up Area (Total Mo ND No ™o ™o
messurement in sq. i) L B =

-




P

liher inherled praperiy

o
(* 10 NO) il W ™o Mo ™NO NO !
L e wl purchiose i case ul sl MO o Mo i rO ™Mo |
L tred propedy ! —_— j
C il of properly (in case of - R TS S
Bkl flffplr?lm';zf—: v I MO [ 0 Hno I Rro | mo '
pershase 1 .- |
Ay Investment on the f [
| pruperty by way of mO Wo ™o | ™o h WD
 development, cunstruction ele, 5 ek | ]
A pprasinute Current markel WD o N O [ MNO d
| volue Sl e L | it
iv) | K ilclimgs (ineluding TIAwAFRET I 1
At s, ~NOD i .,wu‘:a: wo no WD
+Location(s) wpRD me -2
= Survey numpenig] R ey,
Area (Toml measuremen) in O 2735 384 Mo ™0 ™D
e 5 T R | —
Byilt upaAren dTatef - Mo ND ™Mo NOD ™o
AR nurew' 'g\?w,i}.j ! - b= L
Wheilter interied animeny Mo e ln] wWo o ma
Geadare 0| " - | e
Dute of punclinse i case ol sell "o a7 O Mo NB
ecguired property -
Cost ufp‘huperty{‘isga}ur Y] % Jaldlh HO no ™MD
pure 1 et of
purchase, g =
" *‘-t“;; m'ﬁﬁa&md by NE nNo ND ™0 ND
Tk lon elg, B i
Approxinate Corrent marker s 25 Luh ™o M0 Mo .
| value ) Al
71| Others (such as interest in ™0 no Mo N o L ]
property) -
vi) | Total of Current Market 22 Jamkth 2% Lok no Ho Wp '
[ Value of (i) to (v) abave

I 1 give herein below the dewiis of Hsbilities! dues Lo public financial [nstitutlons und government :-
(Note: Please give sepurate detalls of nnme of Bank  institution, entity or individusl and amount for each item)

[T

-‘Ducﬁmlu“ -

Sell

Spuuse(s)

Dependent-1

Dependent-2

Drpz;;linnl—é |

)

Loso or dues to Bank/Finuneial
Insil futiongs)

Mame of Bank or F

Amount outstanding

Mawre of loan

nlo

™o

wo

MDD

W

Losn or dues 1w any
individuals! Entity other thun
mentioned in (i) above.
Mamea(s)

Aomount outstanding

Miture of losn




I e

= =S
Ay other liability =0 ND Mo —I D no |
) I | N
Grand totul of liubilities Mo mo Mo | wo | ™o |
1] Couvel nmenl Dues: - _1,-. i =50 ] i
Lugs (o departments dealing I wo WD =0 | ™o ND
with government I
| accomodation i
" Duas w Epuhlnur:ggﬁﬁ!inﬁ_ e : [ 5 =)
with supply of water e : e it e ™MD
| Dideid departments dealing | Wi o
with supply of electricity no ™D ND ™o ™~No
[T Y
Lt LT o Y . o o
ﬁ-ga 10 depariments dealing
- | quhwpﬁ"# IJ;:S'F Lt & ™~NO ™o ™D ™D
|\ eelephdi I-llu_‘lljlﬂ A ) —iiie o
Duds 1o dlepettimeuts doaling
waith gaverdmeril transport no ™o wWo Ho w0
Cincluding sirerafts and
helicopters) :
[ncome Tax Ducs Mo Mo f WME ™Noe AND
Wealth Tax Dues w0 NS Ho W o WO |
Service Tex Dues . | D ™o Mo WD ™0
Municipal /Pigpeny Tax Dues NO ND "o ) WO
:'K"ﬂ T e NO ™MD Wwo ™0
g - o i i = .
(AR Ay ttes TR Mo M0 "o ™o MO
O e L)
li" Grand total of ull Govt. ducs NOo ™Mo NO ™o ™D

{7) Details of profession or vecupation: '
a Self. FENsloned

b. Spouse AGRAIcoLuRE ASIYY, |
(8) My educutional qualification is as under; ™0 , [ w1570 Bk A, Rl Lt

(Give details of highest Schoal / University education with full form of the certificate/ diploma/ degree course)
\(Name of the School /College/ University and the year in which the course was completed.)

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVI:

L. | Neune of the camdidoe | ShySpum. v AvouAR PRETD ﬂiﬂ
2, | Full postal niddress g :2 _ﬂ "UI‘H.- Wﬂgﬂiﬁ EE;} ﬁ_P’ ST AT AR
3. | Number and Name of the constituency ang L7, MANINART, WA An

state
3. | Name of the Political party which set upthe = TN

candidate {otherwise write ‘Independent') :
4. | (8) Number of ceses In which conviction order WO

passed (other U those referred o in Form 26) s,




r_uc', L Qimml._b::! il L'Jplm- ::n_m.l. wl._u-r;m e e T e e i
: ebar G ) Bave Bihen cagidenne o E
_l_".._?-l’ﬂ. Mal o T e o whigh st TTisal et St |
bedi e cieemmfelDEnme Jax Kelom Bled | '
E —[ (1) Condidate ﬁ-ﬂ Feiagep "o |
. 0} Spouse: 3 FMAPS18B&N — T~ ]
s D:_:Eﬁpdgnu emIPSéTTa A | - B
g':hf_ ) _ Details of Assets und Liabilities in rupees S St
1_:_;] :TJE[!E Sell .| Spouse Dependent-1| Depeadent-1l | Dependint 111 ]
3 P oo 2EOESE L LISpEnICn Loks il e i
\ e E} tal value) (292152)- 7 st kel W oI R
,-[11::'7 Tn 1-:‘1-‘“ 'EM D 1 ™o Nu
[,m'ﬁll J—sm_ Priccand | = =5
- ["Bevelopment Cost of Mo 3lh| wnO MO MNBb
Immuovable Properly
_ L [ATotal Value) S— o
i) .-‘|.|r||r|.m|||||q|q. L “urren N e
N e R B
Assel Mol Vildue)
i Bl L ies : .
AaRs I‘I veErmient o ™Mo ™
TRV s (o) - o ol =
| {i5) Loans from Bank,
l Firsancial Tnstinstions and e ™o e e NO
) nthers ETm_._nl} e e |
E llh.,lum uluulliuuurquulil'l.rulluu M A, {:-1.15 Ry PATHR GRLUERGETY - 1875
(Giive details of School / University education with full form of the certificate/ diploma/ degrev
course)  {Maine ol the School (College’ University and the year in which the course was completed.)

o™ A

YERIFICATION

I, the deporent, sbove named, do hereby verify snd declare that the contems of this afTidovit are true and correct 1w the

best of my  knowledge und beliel, o pur of [ is false and nui.'l'].lng material has been concealed there from. | further
declare that :

{u) there is no case of conviction or pending case apainst me other than those mentioned in items 3 and 4 above,
(k) L my spouse, or my depeadents do not luve any asset or linbility, other than those mentioned in ilems 5 and &

ahowve.
V:riﬁndm...&f:i.'f.ﬁ.?f" ; ')"LI vty af,, Ae
ilmokm faamd Q»gga s
e
v ? E)u gﬂ% _\\ﬂﬁ DEPONENT

zsm

.withis the...

i A v i

v




P on the last date of filing rominations.
{ Class vr hefore a Mo

Note: 1 Amdavit should be filed latest by 300
ath Commissioner or Magistrate of the Firs

2 AMidavit siould be sworn biefore an W

Publiz,
Al eol s should be filled wp nd 16 ealumn 1o be |eft blank, IF there is no information |
Do Danyflerigithen “NIL or ROk applicable”, s the cese may be, should be mentionad
and neat™.

e Turnis]y i iespect ol

% F

k:{"'.-'f].—ﬂﬁ alfidavitshould be either wyped o wrinen legibly
=/ a 1'-:".1'-'* Il"
- _:TI:\.- il i
| i, Qﬂ" " ﬂ_rF e
| L
lII-‘.. -'.-.".ﬁ;:. ! ﬂ:'ih f
A "/ “'-’-:"-" y



	1
	2
	3
	4
	5
	6
	7

